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OUESTION

Will the Minister of FINANCE bc pleased ro state

(a) whaher the Govemment prcposes to conduct/probe regarding the cash deposited by the Central

Govemment employees during demonetisation and if so, the details thereof;
(b) whether the Govemmenl has taken any action in this regard so far;
(c) ifso, the derails thereof; and

(d) if not, the reasons therefor?

ANSWER
MTMSTER OF STATE IN MINISTRY OF FTNANCE

(SHRI PON. RADHAKRISTINAI\)

(a) to (d): Income-t x Department (ITD) takes appropriate action in suitablc caseg including the

cascs where cash deposits were made durirg demonetizatioD. Such actiorc include se€rches,

surveys, assessnent of income, lery of tax, penalty and fiIing of prosecution complaiuts before

cdmina.l couts, whichever is applicable as per dtect ta,r laws.


